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1.1 27.9.96 Shi Pradip Kunar, the counsel for the applicant. 

Heard. The applicant has moved this application 

for incorporating certain amendmsntè in the original 

application. Prayer is allowed. The amendments souht 

for may be incorporated within two weeks. The PJA.is  

d'isposed of accordingly. 

2. 	CA belistad on 21.11.96 for haarng on admission. 

• 	• 	•' 	 \}\\\\ 

(K.D. Saha) . 	 . 	 (U.N. Mehrotra) 
Member (A) 	 • 	 Vice-chairman 

2/21.11.1996 	List on 31.12.1996 for admissio 

Division Bench. 	. 

( V. N. Ma hrotra ) IVIPS 	 . 	 Vice-Chairman 	- 

- 
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Ajounred to 16.01.1997 for admission. 

a 	 (v.N.Mehra) 
V ice_Lha irrnan 

AA 
( V .N . Ileht or a) 
Vice-Chairman 

—' 

List on 	29.4.. 97 for admis ion1  

- 	(V.N.Mehrota) 
Vice-Chairma 

Shri P. Kumar,- the counsel for the applicant.: 

Shri J.N. Panday, the Sr. Standing Counsel for 

the respondents. 

Heard learned counsel for the partis•. Admit 

Pleadings in this case are complete. List it on 5.6.97 

for hearing. 

(K. Iluthu Kumar) 	 . 	(V.N. Mehr-otia)< 

Member (A) 	 Vice-chairman 

List on 19.08.1997:forheari1.Q,,/ 

(vrMhré-  fr 



List on 17•10.1997 for hearing. 

(V.N.Mehrotra) 
V ic e- Cha irman 

07/31.09.97 

Shri Pradip Kumar, counsel for the applicant. 
The learned counsel for the applicant states 

that the applicant does not Want to pursue this 

and he 	be permittea to withdraw this O.h. Peiss ion 

granted. 
Th. O.k. is accortlingly dismissed a withdraiJn. 

AW,  
(. K) 	 rot ra) 
Mem 	r) 	 V ice- Cl-ia irma n 


